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[Shri Suresh J. Desai.]

to-day functioning of our political
life, the corporate funds do not
play any part. It is only at the
time of the General Elections that a
few companies—and that too, only
very few companies—pass g resolution
in their general body meeting and
contribute openly, publicly to the
funds of certain political parties. It
is not only one political party that
gets these funds but two or more
parties get this. There are certain
eompanies which contribute to the
election fund of more than one party.
Now, the influence ¢of money power
in political life is certainly undesir-
able. Even at the time of the election,
if this money power can be reduced,
it ig certainly very desirable that it
should be so reduced but it must be
said to the credit of this country that
it ig not merely power which wins
elections in this country. If it were
so, if merely on account of money
power elections were to be won in
this country, then most of the Mem-
bers of the Lok Sabha who are sitting
there now would not be there. Most
of them have sacrificed for this coun-
try in their struggle for independence
and most of them have devoted their
whole life for the country and such
people would not have been there and
some other people with loss of money
would be sitting there in the Lok
Sabha today. So, it is not money
which is winning the elections in the
country today.

Ter DEPUTY CHAIRMAN: Mr.
Desgai, you may continue later. The
Minister for Parliamentary Affairs
will make a statement.
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ANNOUNCEMENT RE. GOVERN-
MENT BUSINESS

»

Tar MINISTER or COMMUNICA-

TIONS aND PARLIAMENTARY
AFFAIRS (SEri Sarvya NARAYAN
SmweA): With  your permission,

Madam, I rise to announce that Gov-
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ernment Businesg jn this House dur-
ing the week commencing 30th Nov-
ember, 1964, will consist of:

(1) Further consideration of am-
endments made by the Lok Sabha
in the Industrial Disputes (Amend-
ment) Bill, 1964.

(2) Consideration and passing of:

The Official Trustees (Amend-
ment) Bill 1964,

The Food Corporations Bill,
1964, as passed by Lok Sabha.

The  Anti-Corruption Laws
(Amendment) Bill, 1964, as passed
by Lok Sabha.

The Slum Areas (Improvement
and Clearance) Amendment Bill,
1964, as passed by Lok Sabha.

The Prevention of Food Adul-
teration (Amendment) Bill, 1964,
as passed by Lok Sabha.

(3) Discussion on the Report
(1964) of the Powerloom Enquiry
Committee, laid on the Table of the
Rajya Sabha on the 17th Septem-
ber, 1964, on a motion to be moved
by Shri Vimalkumar M, Chordia
and others on Thursday, the 3rd
December, 1964, at 3.00 p.m.

Surr BHUPESH GUPTA (West
Bengal): Madam, you were not there.
Last Friday I raised this point about
the discussion on the Report of the
Das Commission. We were under a
certain misapprehension. It was sald
that the Business Advisory Committee
had not chosen this subject, The func-
tion of the Business Advisory Com-
mittee, as you know, Madam Deputy
Chairman, is not to choose the subject
but to allocate time for the subjects
chosen. Therefore it is the function
of the hon. Minister and the Opposi-
tion, together or separately, to settle
this matter with the Chair. There-
fore I suggest this. Let the hon.
Minister include this in the 1list of
business. In fact, the Government
should initiate the discussion itself on
this Das Commission’s Report. Let
him include it in the list and then we
can discuss in the Business Advisory
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Committee as to how much time
ghould be given and when it should
be given. Madam, it is regret-
table that whereas we discuss all
other Reports, the Report of the
Chagla Enquiry Committee and vari-
ous other Reports, in this case al-
though this Report has been with us
for some time now we do not have
an opportunity to discuss this. especi-
ally when it is one of the most im-
portant Reports ever produced on
similar subjecty and by one who is
the former Chie! Justice of India,
raising a whole number of important
administrative ang other questions.
Therefore, Madam, I would appeal
again 410 the hon. Minister for Parlia-
mentary Affairs to include this item
in the list of business. In fact, as I
gaid, the Government itself should
initiate a discussion on this Report
but if it does not do it, let us do it
and we are prepared to do so. This
shou'g be discussed; it cannot be that
the Das Commission Report ig passed
over in silence without  discussion in
Parliament.
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Madam, as 1 was telling my friend
in the Lok Sabha, there js a Sub-
Committee ¢f the Business Advisory
Committee which recommends cer-
tain No-day-yet-named motiong ad-
mitted by the Speaker and they are
sent on to my Department. We then
consult the Ministers concerned and
according to availability of time we
put one No_day-yet-named motion
practically every week. I am afraid
I was not present that day here when
there was an informal consultative
committee of the Business Advisory
Committee, but this matter, I am de-
finitely told, was raised.

Sart BHUPESH GUPTA: We do
not have such a thing.

Surt SATYA NARAYAN SINHA: I
do not know; it is a question of fact
Informally they met, I am told, and
this Dag Commission Report was
mentioned there. I am also told by
a very reliable source that the con-
sensus of opinion gor even the unani-
mous opinion of that consultative
committee was .

Suart BHUPESH GUPTA: No, no.

Surr SATYA NARAYAN SINHA:
Please; unfortuantely neither you
were present nor myself,

Surt BHUPESH GUPTA: I do not
know which group supported that
opinion from this side.
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Sami SATYA NARAYAN SINHA:
Anyway, that is my information. They '
said that no useful purpose would be
scrved by a discussion. Even apart
from that, the Government will have
to make up its mind whether or not

to discuss it.

Sgrr  BHUPESH GUPTA: Madam
Deputy Chairman, this is a serious
matter.

Tre DEPUTY CHAIRMAN: I per-
sonally think that this matter did
come up but on that day, I think,
there was no quorum and so it was
informally discussed. Ewen so I think
some six items were picked up and
this particular one—I am gsaying from
memory—was not on that list of items
from which again subjects were to be
chosen to be brought on the floor of
the House. It remains at that and,
next, when the Business Advisory
Committee meets and we have a
quorum we will take it up again.
There is nothing more now.

The House
2-39 P.M.

The House then adjournad
for lunch at five minutes past
one of the clock. .

S ICLERTERT SRS S 14

standg adjourned till

. '
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The House reassembled after lunch
at half-past two of the elock, the
Vice-CaaAlRMAN (SHRr M. P. BuArgava)
in the Chair. ’

THE COMPANIES (AMENDMENT)
BILL, 1962 (TO AMEND SECTION
293 AND INSERTION OF NEW
SECTIONS 13A AND 624C)—contd.

Sarr SURESH J. DESAI: Mr. Vice-
Chairman, when we adjourned for
lunch, I was saying that elections
were getting more ang more costly.
It shall be said to the credit of our
country that mere money power does
not win an election. I know of a
case in Gujarat in which a very big
millowner wag contesting g Lok Sabha
election a few years back. Hg spent
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something like Rs. 5 to Rs. 7 lakhs
and against him was an ordinary man,
a social worker, a man who was con-
necteq with certain education ins-
titutions, a very poor man. The poor
man won the election and the rich
millowner could not win the election,
notwithstanding the Tact that he spent
about Rs, 6 to Rs. 7 lakhs. Elections
in our country are, by and large,
fought in a very fair and honest
manner. Members from the Opposi-
tion mentioned g few cases of certain
malpractices in elections. Certainly
these are exceptions. When thousands
of seats are being contested every
five years, both for the State Legis-
latures and Parliament, if a few excep-
tions occur in which certain malpra-
tices take place, these are only
exceptions. That is not the rule. On
the other hand, the few exceptions
prove tha rule. We must say that
our Election Commission is function-
ing in a very fair manner and in a
very efficient manner and the elec-
tions which are conducted every five
years in this country are something
of which we are proud. Even in these
cases where malpractices have oc-
curred, they have been found out and
the eletcions have been declared to
be invalid. I may say also that the
few cases in which malpractices do
take place are not confined merely to
the Congress Party. Even the Oppo-
gition candidates have been guilty of
malpractices and even their elections
have been declared to be invalid. So,
to say that merely money power wins
elections is not correct. At the same
time it ig a fact that elections are
getting costlier day by day. That is
a dilemma which 3 democracy has to
face in every country. It is not mere-
ly our democracy. Every country.
which has got a democratic way of
lite, has got to face the dilemma that
elections are getting costlier. In the
United States, the Presidential elec-
tion costs millions of dollarg and it is
said there that an independent candi-
date, who may be a poor man, if he
has not the backing of a powerful
Party, has hardly any chance of win-
ning an election. It is a fact that elec~
tions certainly are getting costlier. In



